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Or.No.l1 dated 28.3.2002

Heard Shri S.C.Smmantray, the learned

counsel for the Applicants. Misc.Applicat ion
seeking joint permission to prosecute this O.a,

is allowed, and disposed of accordingly.

Defect pointed out by the Registry is

ignored for the time being. Let the O.A. and the
Me.Ae be registered and given Sl. Nos.
Heard Shri a.C._)arr_mtray, the learned

counsel for the applicants and Shri D.N.Mishrga,

By . the learned Standing Counsel, on whom a copy of
O.A. has been served.
g Applicants, 13 in number, are presently
; l‘/ w:»rking’ as Female fiul‘ti]})ur:;»ose Khalasis under the
&
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Respondents and they have been taken to regular

Establiéhment/P.C.R. of the R%ilways with ef fect
from 31st May, 1994, vide Annexure-1 dated
17.10.1994. In the present Original Application e
they have raised a point that their regularisatign
should have been ante dated to 1974/1981.

From the pleadings it appears that
the Applicants have not raised their gfievances

before their authorities/Respondents tO consider

their cases for ante-dating their 8 regularisation,

It is the case of the learned counsel that agll

the 13 Applicants are Members of SC/ST community

and thefefore, their grievances should receive

due consideration and their legitimate claims,

if any, should not be throatled on the mere

technical ground of non-submission ©Of representa-
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Having heard the learned counsel on
either sides, this Original Application is disposed
of with a direction to Respondents that they
should treat the present Original ApplicatiOn‘to
be a joint representation by all the 13 Applicants
and examine the case closely with a view to
ante-daping the reguiarisaticn of the Applicants
wee.f. 1974/1981. e

by bRt
be compbetedkwlthlq

Acrandd—

This exercise&SQall

a period of three months hence.
Send copies Of this order, along with
copies of C.A. to the Respondents by Speed/Regd.
P

Post with A.D. at the cost of the Applicants.

Shri Samantray, as undertaken
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the eost~of postages by 2.4.2002.

by him, shall deposit

o

Copies of the order be also handed over

(JUDICIAL)

to both sides. \\,f},o;ﬁto%‘qw



